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IN THE CESTRAL ADMINISTR/TIVE TRIBUNAL 

KYDERABAJ BENCH 	Al 1-iVOERABAD. 

* ** 

O.A. 705/93 

G,S, Radha Krishna 

P. Pullaia 

D.B, Govin a Rao 

S. Balapps  

P. Chandraiah 

Dt. of Decision : 16,4,1.994. 

.. Applicants. 

1.,Union of India, Rep, by its 
Secretary, inistry of Defence, 
Research De4e1opment Organisation, 
Now Delhi. 

2,5cientific 4dvisor to the 
Ministry of Defence and Director 
General of Research and Development 
t3rganisatiot, New Delhi. 

3.0irector, I 
Defence Metllergical Research 
Laboratory, Kanchanbagh, 
Hyderabad. 

4.E. Pu].laiahL 
Junior Scierfitific Officer, 
Defence Metállergical Research 
Laboratory, Hyderabad, 	 ,• Respondents. 

Counsel for t e Applicant : Mr. C. Bikshapathy 

Counsel for t 
	

Respondents: Fir. N.y, Rarnana, Rddl. CGSC, 

CORAM: 

THE HON'BLE 5 I A.B. GORTHI 
	

MEMBER (ADMN.) 
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(AS PER 

for the 

standing 

JUDGMENT 	 Dt: 18.4.94. 

'BLE SHRI A.B.GORTHI, MEMBER (ADMNc) 

eard Shri G.Bilcshapathy, learned counsel 

pplicants and Shri N.V.Remana, learned 

counsel for the respondents. 

2. 	ii the five applicants herein joined the 

Research and Development Organisation, Ministry of 

Defence is Junior Scientific Assistants Grade-Il 

in 1970. Subsequently, they were promoted as Junior 

Scientific Assistants Grade_I/Senior Scientific 

Assistants and Junior Scientific Officers. The 

4th res ndent, admittedly junior to the applicants, 

was in he scale of pay of Rs.1640-2900 while holding 

the p05 of Senior Scientific Assistant. The said 

pay sca e was revised to Rs.2375-3500 in compliance 

with th Award of the Arbitrator appointed by the 

Governrflflt. The Award of the Arbitratqr was given 

effect nn 1.1.1988. The 4th respondent who came 

into th higher scale of Rs.2375-3500 was promoted as 

Junior "cientific Officer on 14.3.1968. On his . 

promotiHs his pap was fixed at Rs.2525/- with 

effect from 14.3.1988 whereas all the five applicants 

herein though 	senior to the 4t)-, respondent in 

the no t of Junior Scientific Officer were drawing 

lesser pay. 

3.The anomaly of seniors drawing lesser pay 

than a junior was takery the Department itself 

for re tification. In the meanw-time, the question 

- 

contd.... 
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of granti ig the benefit of the Award of the Arhjtratot 
-ly 

retrospec ivelwith effect from 22.9.1982 was taken up 

before th Hon'ble Supreme Court. As the matter was 

pending h fore the Supreme Court, the respondents 

took 0, vi w that in case the Supreme Court give 

direction to u implement the Award with effect from 

22.9,1982, the anomaly would automatically be 

resolved 4ihereas if the Supreme Court uphtld. the 

I 	 IS 
stand of he Government and g&ve effecttbe Award 

only from 1.1.1988, the question of stepping up 

of the pal of the employees like the applicants 

herein wo ld be considered with reference to the 

pay drawn by their juniors. In other words, the 

responden s not only clarified but also assured that 

in case t're Supreme Court upheld the Government 

stand of giving effect to the Award of the Arbitra-

tor from 1.1.1988 bnly, the case of the applicants 

for stepping up fx of their pay would be examined 

with a virw to remove the anomaly. 

4. 	Shri Bikshapathy, learned counsel for the 
Ron' ble 

applicants has how shown me a Judgment of thetsupreme 

Court in C'vil Appeal No.3954 of 1990. The appeal 

was alloweJ by the H0n'ble Supreme. Court and conse-

quently, t e Award of Arbitrator would be implemented 

only with ffeçt from 1.1.1988. In view of this, 

there is a anomaly as the applicants herein are 

drawing le ser pay than that of their junior with 

effect fro 14.3.1988. As already assured by the 

respondent , it is expected of them to take immediate 

action witi a view to rectify the anomaly and to 

. 	
contcL... 
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5. 

allowed 

suitable 

a period 

pay of the seniors to 	)of their 

Ir view of the above, this application is 

th a direction to the respondents to take 

ction at the earliett and in any case within 

f three months for removing the anomaly 

step up 

juniors. 

and for sjepping up the pay of the applicants at par 

with thatj of the 4th respondent with effect from 

14.3.1 	and grane the applicants all the conse- 

quential 
	nefits. No order as to costs. 

I 

kAIGORc 
MEMBER (ADMN.) 

Dated: 18th April, 1994. 
Open court dictation. 

Deputy Registrar(J)CC 

vsn 
To 

The Secretary, U ion of India, Ministry of Defence, 
Research tevelo ment Organisation, New e1hi. 

The scientific A isor to the Ministry of Defence 
and Director Ge eral of Research and Development 
organisation, ew Delhi. 

The Director, 	ence MetallergicaI Research Laboratory, 
Kanchanbagh, Fi'derabad. 

one copy to Mr. .Bikshapathy, Advocate, CAT.Hyd. 

One copy to Mr. .V.Ramana, Addl.WSC.CAT.Hyd. 

One copy to Ljlj 

One spare copy. 

pVm 

ary, CAT.Hyd. 
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IN THL CE 1rtL ADNIL\IISTRkTIVE TRIB J1j 
2E:c} AT FITYDERADAD 
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VICE CHAIpj'j 
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O.A.No. 

T.A.No. 	 • (w.p. 

A 	tte.d and Interim Directions 
Isted. 

Allowed 

Dis osed of with directioijs 

Dis ssed. 

Dis ssed as withdrawn.. 

Dis ssed for Lefault. 

Reje ted/Ordced. 

No order as to posts. 

Central Administrative TribmiBi 
DESPATCH 

LP1A199 

UYDERABAD BENCH. 
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